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[Mr. Speaker] 
been ruled that in a continuing situ-
ation like breakdown of traffic regu-
lations, all these matters are not mat-
ters for adjournment motion. That is 
the reason why I have not allowed any 
adjournment motion. A Calling At.· 
tention may be considered, or other 
methods may be considered. The 
other day an objection was raised: 
41you are raising it in the House." But 
I t~1ink it equally applies to this. The 
rule provides that adjournment ordi-
narily. not invariablY. is rejected in 
the Chamber by the Speaker. I have 
given reasons for it; I have conveyed 
the reasons to you, also. 

(InteTTuptions) 

MR. SPEAKER: I pass no orders 
without giving any reason. I have 
made it a principle. Anything I have 
decided-I give reasons for it. I may 
be right, or I may be wrong. But I do 
give reasons. I have said, in your 
adjournment motion; <lIor the reasons 
I have disal10wed yesterday's motion." 

SHRI K. LAKKAPPA: My submis. 
sion is on a different subject. It is fer 
the first time f.at the entire Manipur 
va11ey has been declared as a disturbed 
area; and certain incidents arc taking 
place there. It i<; a very serious mat-
ter. I have moved an adjournment 
motion on the subject. Because this 
is a very serious matter, it can be 
admitted. They have also invoked the 
emergency powers vested in the Lt. 
Governor of that area. Therefore, I 
wnnt to draw the attention of the 
Prime Minister also to this. People 
from that area and the Members of 
Parliament from that area also, are 
feeling strongly about it. Because it is 
a sensitive area, so fat as the security 
of (lUr country i<; concerned. I want 
that this serious situation should be 
disl'ussed. and that the adjournment 
motion t have given, may be allowed. 

MR. SPEAKER: I have said that I 
have called for facts. That must have 
been communicated to you. The facts 
are not very dear. about the matter. 
The matter is very important. I have 

. between PM lind Ez-Home 
Mi .... ter 

requested the Government to supply 
me with the facts. 

12.08 hrs. 

RE. CORRESPONDENCE BETWEEN 
THE PRIME MINISTER AND THE 

FORMER HOME MINISTER 

SHRI VASANT .SATHE (Akola}: 
You will recall that during the Jast 
few days, ever since we began, On the 
18th, our leader and we on this side 
have been repeatedly requesting the 
han. Prime Minister to take the House 
into confidence about the alleged cor-
respondence (Interruptions) that has 
passed between the ex-Home Minister 
and (Interruptions) 

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): What is the item? 
Under what rule have you allowed him 
to speak? 

MR. SPEAKER: Under what rule 
am I allowing you to speak? It is the 
same with everybody. 

DR. SUBRAMANIAM SW AMY 
(Bombay North.East): I am rising on 
a point of order. 

SHRI KANWAR LAL GUPTA: I 
am also rising on a point of order. This 
is nothing concerning what we are 
discussing. Under what rule does he 
want to raise it, and under what rule 
have you permitted it? I want to know 
this, so that we can listen to it. (In-
tcrrHptiolls) You cannot allow any 
Member. without any rule. 

MR. SPEAKER: Excepting you! I 
can't allow any Member except you! 
That is the norm! 

SHRI KANWAR LAL GUPTA: No. 
Sir. I am rising on 
( 11I.t~TMJ.ptifms) I 
Kindly don't shout. 

MR. SPEAKER: 
heard. 

a point of order. 
have explained. 

I have not even 

SHRI KANWAR LAL GUPTA: 
Kindly don't shout. We are not school ... 
children. 
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MR. SPJEAKER: I don't know that. 
I don't comment upon it. Each man 
may compliment himself. All the peo-
ple who have risen, have risen with· 
.ollt my cvnsent; and everybody makes 
a ~peech, even though they know what 
I have ordered. But I have, for ex-
ample, in all these matters passed 
orders. So far as this particular mat-
ter is concerned, if I guess it correctly, 
I think he is merely enquiring about 
a statement under 377. I am only 
guessing. 

SHRI KANWAR LAL GUPTA: 
Have you allowed him under rule 3771 
(Interruptions) Let me quote 377. 

MR. SPEAKER: You have raised a 
point of order. 

SHRI KANWAR LAL GUPTA: My 
point of order is under rule 377. 

MR. SPEAKER: Mr. Gupta. you 
would remember, in this House I have 
requested all the Ministers that when-
ever their attention is drawn under 
rule 377, it would be appropriate for 
them. either on that day or within 
some reasonable time, to tell the House 
what the position is, sc far as that mat-
ter is concerned. Several Ministers 
have replied to those notices. It is 
open to the Member to request a Min-
jster to make a reply to his 377 state-
ment. 

SHRI VASANT SATHE: On the ~Oth 
I raised a matter under rule 377. 
J had requested the hon. Prime Minis-
ter even earlier and today also I beg 

• of the hon. Prime Minister to kindly 
respond to the 377 notice which I had 
Taised that day. I had read out the 
application. I would hope that the 
Prime Minister would do it. Oth~r· 
wise, we are put in a difficulty. We 
are wanting to co-operate. I am told 
from the newspapers that in the other 
House they are finding a solution. If 
you do it somewhere else, then in this 
House when we raiSe the matter. then 

, you tell us, assure us. " . 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): The same thing 

.. would be done here also. 

SHRI VASANT SATHE: You should 
take this House and also the opposi-
tion here into confidence, as you do 
anywhere else. That is what I want to 
submit . 

SHRI MORARJI DESAI: Whatever 
is done in the other HOUSe would be 
done in this House; whatever is done 
in this House would be done in the 
other House. On that score, there is 
no discrimination. 

SHRI YESHWANTRAO CHAVAN 
(Satara): Since this Question has 
been raised in this House, I th{nk it is 
necessary that the Prime Minister 
should know the views of all the par-
ties concerned sa that it mignt possibly 
help him to take a decision in the 
other House also. Whatever would be 
done there would be done here also. 
There is nO doubt about it; We ore 
very clear on that. I would also join 
Shri Sathe in making an appeal to 
the Prime Minister, because our Party 
also feels that the correspondence bet-
ween him and his previous colleague. 
Shri Charsn Singh, should not be made 
a controversial issue. Certainly. it 
does not reflect we]] On the Govern-
ment and, if it is refused to be placed 
on the Ta bIe, it will not reflect w~ll 
on the Parliament as well. I would 
make an appeal to the Prime Minister. 
We are not given f,O making any alle-
gations. We do not easily believe in 
allegations also. I may assure him 
that. 

SHRI C. M. STEPHEN 
That is right. 

(Idukkil : 

SHRI YESHWANT RAO CHAVAN: 
But, at the Kame time, when the whole 
world knows there is some corres-
pondence like this. when evcryonf! 
knows about it and reads about it, 
but when the Parliament wanh to 
know about it, if it is denied. it will 
not reflect well on anybody. I would, 
therefore, not in any partisan Ben~et 
but 8S one who haR respect for Par-
liament and also reR'pcC't for the Prime 
Minister, would make an appeal to 
him to place this correspondcnce on 
the Table of the House. 



491 Re. COTTespondence JULY -25, 1978 between PM a1l<! b-Hcnne 49a 
Minute-.. 

SHRIMATI PARVATHI KRISHNAN 
(t:oimbatore): May I make a sub-
mission? In view Of the fact that the 
w hole question of this correspondence 
bets become a matter of speculation 
and ~ite-fiying. not only in this coun-
try but in other countries of the world, 
I hope that the Prime Minister would 
consider very seriously the propusi-
tion that we be taken into confidence 
as to this correspondence so that all 
this speculation can be laid at rest 
and people will know exactly what the 
facts are. 

SHRI A. BALA PAJANOR (Pondi-
cherry) : I would like to submit on 
the same point, not only becaUSe we 
are in the opposition for others lilso 
8t,tree on this point. ... (Interruptions) 
I can understand the anxiety of the 
hon. Members when this question is 
taken up_ We are also worried and 
we feel that this correspondence must 
be placed on the Table for the simple 
reason that the working of this House 
would otherwise be very much affect-
ed. In fact not only here, but we 
notice in the papers and on the other 
side also there is worry and anxiety. 
So, I would ·make this appeal from 
the point of view of the better func-
tioning of parliamentary democracy in 
the country. After r..11, it is a ·.:tue~­
tion of fact. 'Why not take the sup-
reme august body into confidence? So, 
1 very humblY request the Prime Min_ 
ister and I Bm );ure f:1e hon. Prime 
MinistC'r would pht(,c it on the Table 
of the House, because there is nothing 
secret a bout it. 

When the demnnd for the CBI re-
port to be placed on the Table was 
made lAst time. I had the opportunity 
to support the hon. Prime Minister. He 
was in the opposition at that timE". 
Nine Members of Parliament wc're 
making: that demand. It was from :10 
entirely different angle; I am not com_ 
paring that; it is an entirely diffeT'f~flt 

version. Day in and day out things 
are happenin~ and they arC' bei.n~ 

mentioned. It i~ R big miracle that 
the Janata Party could fUnction and 
rule this country .... (lnteTTtLptio'II$) 

I do not see any reason why from that 
side they are shouting at us. W-e know 
that you are in agreement with us; we 
know that many Members of Parlia-
ment on the other side are pained that 
we are not able to function properly. 
I am afraid, if the laying of the report 
is taken as an issue for blocking this 
House, we will not entirely agree; that 
is all entirely different matter. But 

. here it is a simple matter. It can very 
well be placed on the Table of the 
House. All the correspondence may be 
giver. to the Mcmb'=r.~ of Parliament so 
that we can tell the world what has 
really transpired between the Home 
Minister an.d the Prime Minister. I 
am not going to say it is a love letter, 
I am not going to say it is a very 
secret document. People are simply 
asking, we are not able to do some-
thing for the people economically and 
otherwise, but we need not unneces-
sarily waste our time. I am very clear 

'-on this point that this is not going tc.. \ 
affect the Government at all, I am 
confident in that respect, because we 
have seen, we are very practical on 
this issue. Let us not make much min 
of it. I am not in agreement that it is 
going to create chaos in this count!'y. 
After all, it will clear up matters and 
we can progress very well. For this 
reason I request the Prime Minister. 
I am ,sure the Prime Minister will tak", 
the step also. 

DR SUBRAMANIAM SWAMY: 
May I draw your attention to ruie 
360? I want you to let us know whe-
ther, every time an issue under rule 
377 i'i raised, subsequent1y you will 
permit us to riSe again and ask why 
we have not been given a reply. It 
is all right, they arc not trying to 
block the business as my distinguished 
friend Shri Bala Pajanor says, but 
they are constantly alleging that there 
is something. In fact, some of the 
suggestions are absolutely ridiculous. 
Th£' leader of the Congress (1) says 
that the letters are being doctored. 
What does it mean? I would normall.f 
say that such persons should have 
their heads examined for suggesting 
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soma&hing like that. Even if ° the let-
ters are given to you, will you be satis-
fied that they are genuine letters? I 
am sure Mr. Sathe will get up and 
say. "How do you know it is not doc-
tored?" Therefore, I would like to 
know from You whether every time 
a matter is raised under rule 377 you 
will permit the Member to rise aga.in 
and ask why the Minister has not 
given a reply. 

MR. SPEAKER: That has been in-
variably allowed, on the Janata side 
also. So far as this is concerned, we 
bave made an appeal to the Ministers 
to reply to 377 statements within a 
reasonable time. There is no provision 
to compel them as in the case of rule 
197 and other things. As the rule now 
stands, only a requ~st is made to the 
Government because a Member of Par-
liament has called the attention of 
the Minister to a particular thing, and 
he would like to have a reply. And 
this is not being dOne for the first time. 
Ri,c°,t from the time I took charge of 
thj;; office, I have been allowing these 
enquiries to be made. 

DR. SURRAMANIAM SWAMY : 
You ma~' !Jut it in the Directions. 

l\1R. SPEAKER: You are right. It 
is being incorporated in the rules 
now. 

SOME HON. MEMBERS rOse-

MR. SPEAKER: Some Members 
think that on every subject they have 
a rig~t to speak. 

SHRI GEORGE MATHEW (Muva!-
tupuzha) : I think it is only right on 
the n~rt of Members from this side 
to ask he Prime Minister to pl~ce on 
the Table of the House the lettcrs that 
traaspired between hian and the ex-
Home Minister. It has come in the 
papers, and I do not know why it 
shOUld be kept away from the House. 
As most of the things that have trans_ 
pired between them have come in the 
papers, I do not know why he should 
object to that. It only adds to the 
shadow of suspicion. That suspicion, 
will be removed. I think the prime 

Minister will be good. enough ~ place 
on the Table of the House the corres-
pondence. . 

PROF. P. G. MAVALANKAR 
(Gandhinagar) : I want to say in aii 
seriousness that the matter which has 
been raised by my friend Shri Sathe 
is not a party matter. It is a matter 
dealing with two aspects of the whole 
question. One is, Parliament's right to 
know the truth, that is one aspect; and 
the other aspect, about which the Gov. 
ernment headed by Shri Morarjibhai, 
the Prime Minister. and all of us in 
the country are clear, is that we want, 
we are all for. the quality of public 
life to be pure, improved and heigh-
tened. From these two aspects it is 
absolutely esst!ntial that whatever has 
surreptitiously, secretly and incom-
pletely already gone into the press 
must come in a proper torm, in a dig-
nified way, in a seriuus way before the 
hon. Houses of Parliamen~, namely 
this House and the other House. Why 
do I say this? I quite appreciate the 
fact that the Lokpal Bill, the repol't 
On which has been submitted, will 
come up for discussion. That will again 
give us an o~portunity of ~iscussing 
corruption at hir,h places whichever 
the high place it may' be.' But the 
question is that an impression is now, 
unfortunately, gathering momentum at 
a very rapid pace.... ' 

AN HON. MEMBER: Why unfortu-
nately? . 

PROF. P. G. MAVALANKAR: 
Because I am not prepared to take th& 
charges as correct unless they 31'8 
proved. Therefore, I say unfortunate-
ly. We cannot go on talking publicly 
in this House and in the country that 
so and so is wrong and 80 and 80 i. 
corrupt unless that is proved. And, 
therefore, I say, unfortunate. There-
fore, mY point is that unfortunately, 
a momentum is gathering at a rapid 
pace in tbis country througb the preu. 
through the media and through publio 
discussions that by resorting to some 
lAnd of a technical ptlint the Govern. 
ment Is unwilling to \>rine forward 
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(Prof, P. G. Mavalankarj 
this correspondence. Why should the 
Government go into all these techni-
calities? It will be better in the inte-
rest of the country. democracy and 
this Parliament if the information is 
made available to the people so that all 
wrong talks will go, truth will conle 
out, There is « ..... lAlI'Il'{ upon you 

MR. SPEAKER: Not merely for me 
but for all of us, 

PROF.P.G.MAVALANKAR: And 
the Government has got a motto 
'j~ricr ~c:rn=" "If the truth is 
that the charges are false. well, 
the world will know that. And 
if the truth is not so, even then 
the world will know that because we 
are' wanting the truth, and We are noi: 
after this man's blood or that man's 
blood, Therefore, I feel let us not 
stand on technicality. It is an impor .. 
tant matter. I request with all since~ 
rity at my command, the hon. Prime 
Minister and the Government to have 
serious thought On this matter and 
lay the correspondence as early 8S 
possible so that this matter I. cleared 
once for all. 

SHRI MORARJI DESAI: In this 
matter it is not a question of my try-
ing to keep something back from the, 
House which the House is entitled to 
have. I haVe never done it in my 
life. I have gone even out of my way 
many a time to tell the House what 
was not required to be told. And here, 
t am put in a difficult situation. That 
is my whole difficulty. It is not a tech-
nical matter as my friend. Shri Maya-
lankar said. And when we all talk In 
the name of democracy and expect 
that In a democracy all this must be 
done. What is a democracy? Demo-
cracy goes by rules. And where would 
democracy be if we are not going to 
observe its rules? It is a well known 
rule for a purpose, It Is obser\'ed 
everywhere that where there is a cor ... 
respondence between Ministers, and 
secret correspondence, it cannot be 
made public, (Interruptions) 

MR. SPEAKER: He has heard you, 
( Interropti<m8) 

Mr. Malikarjun, he has heard you 
patiently. This side has been heard 
patiently. 

SHRI MORARJI DESAI. Tllis is 
exactly why I say that if we are going 
to force the issues only by tl(llS~. I 
am afraid, I cannot submit to it, be-
cause it will be wrong to d"') that in 
a democracy as a matter of fact, more 
... ' rong in a democracy than anywhere 
el;)e. But it is not a question of 
domg this or that, As I said. thel·. IS 
nothing in this correspondcnc~ which 
I should want to keep back a"d if 
portions of it are published nothing has 
gone cut from me. I am not responsible 
for it. But if somebody does it and 
that too in a garbled manner, then, 
how am I going to be told that bacuse 
portions of it have appeared in Press, 
I should ignore all rules and do this. 

SHRI VASANT SATHE: It is not 
summary .... (Interruptions). On that 
ground you have removed hIm. (1-:1-
terr.uptions) . 

MR. SPEAKER: Mr, Sathe, he has 
heard You very patiently. 

SHRI MORARJI DESAI: It was 
not on this issue. 

SHRI VASANT SATHE: He saId 
so, 

SHRI MOMRJI DESAI: He does 
not say so. He has. not said that. I 
am prepared to put that letter before 
the House where I asked nH' his resig-
nahon. There is no mention thereof 
any of these things in it. (JntPTrup-
tion!;). 

Let not the issue be confused in this 
manner. That is not the case. I knoW' 
th(· feelings of the hon. Men!bers op-
posite in both the . Houses. It was 
therefore that in the uther House they 
found out some solution. I Was not 
there, but it was said that the Chair-
man's advice will be accepted,-what-
ever he says after taking into consi-
deration aU the issues involVed in 
thi. matter, Well, if that Is accepted, 
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then the same procedure will "" fol-
lowed here. I cannot sll)' that I will 
do that there and not do it here. I 
have to wait fOr it to see what is 
being done. But I cannot myself 
brf'sk secrecy. Otherwise, I will have 
to do it every time, in all matters even 
in Cabinet matters. How can I do 
that? It is not possible. Thert." is 
nothing extraordinary. Everything 
becomes extraordinary in mat.ters of 
secrecy. Therefore, it is not possible 
:for me to depart from that lJ~actice. 
If the Chairman advises something 
which they have accepted, they will 
act according to the advice. Then 
certainly I will do the same thing 
here. But till then I cannot do any-
thing just now. 

SHRI C. M. STEPHEN: I am so .... y, 
Sir, that the Prime Minister snys that 
whatever will be done there will be 
done here. We are a separate entity. 
we are 8 separate House. We are not 
here to accept whatever is done else-
where or not to accept. That is not the 
position. You will kindly remember 
that the issue is really important. I 
am not confining entirely to the cor-
respondence only. From the 17th, 
the demand was being made that the 
Prime Minister will take the House 
into confidence as to the circumstances 
under which six Ministers went out. tlf 
the Ministry and report to us what 
has happened. This has not been done. 
On the 17th, I raised it, on the 19th, 
I raised it. Then under 377 it 'V.?as 
raised specifically, the correspondence 
WBS also asked for. The Prime Minis-
teT did not care to tell us--either at 
least to come and say 'I will not make 
a statement or I make a statement, 
these are the circumstances·. There 
is a sort of croud built up outside. Is 
it not necessary that that cloud be 
removed? Is not the Prime 
Mi nister to answer to Us flrst before 
an!':'wering to anybody else'? J s not 
this House to be taken into conftdence 
rather than anybody else or anything 
else? Now for the Prime Minister to 
!lAy thAt whatever the Chalnnan of 
the Ralva Sabha will decide, tbat will 
be applied here also is .bsolutely 

wrong. Here is a demand made b)" 
U~, a .request made by us. The entire 
opposition is united. Should he not 
make a statement as to the crcums-
tances under which this took place, 
and mak .. available the papers to .... 
Everyone of the Opposition Members 
is united on that. We are proceeding 
in a very very systematic and consti-
tutional manner, making a request to 
him, forgetting about what has hap-
pened in the Rajya Sabha, whatever 
mayor may not happen. We have to 
be taken as a sc-parate entity with all 
.!overeignty and the Prime Minist~r 
will bave to tell Us what is hIs atti-
tude about this point, forgetting about 
what is happening elseWhere. 

'In say that the Speaker will be 
taken into confidence, if the Chdirman 
decides that he must be taken into 
confidence, is not a position accept3ble 
to us a t all. This issue is now before 
him. I am happy tha t the Prime 
Minister is present in the House today. 
He understands the feelings controlled 
regulated restraint but really deep 
and really strong feelings on the side 
of the Opposi tion. For one full week. 
th!s has been going on. The two de ... 
mands are these. The Prime Minister 
wHl take Us into confidence as to what 
has happened with respect to the 
resignations because the ex-Ministers 
sliid so many things, they are ioing 
about saying. The reasons atated lire 
not the real reasons. Take uo; into 
confidence what really are the reaSOnS. 
We must know what are the reasons. 
You will have to make a statement to 
us. 

You will have to give thOse I.tten 
to us. He says: "Those letters which 
passed between him and the othf'rs 
are secret documents." The test ot 
the matter is supposine it a court 
is!\ue~ summons to that, can yOu claim 
privilege for that? According to my 
understanding. no. The Jetter that 
passed between him in 1969 and the 
then the Prime Minister was placed 
On the Table of the HOUse by Shrl 
Morarji Desai wben be resigned-the 
letter tbat POSBed between them In 
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(Shri C. M. Stephen] 
their official capacity he- placed it. on 
the Table "f the House. Merely be-
cause somebody marks secret, 
it cannot be taken away from 
the j urisdic~ion of this.. House 
the letter cannot be taken 
away from the jurisdiction of a 
rourt, There must be a constitutional 
prevision which can plead that these 
letters are not letters about which 
tile constitutional provision cannot be 
applied at all, particularly when the 
letters purport to refer to certain 
uttrances on the basis of which thE 
previous Home Minister says: "He 
Wa!\ eased out." It is absolutely a 
relevant document and respondinq to 
thf' call made by all the Opposition 
Members, I would appeal to the 
PTlme Minister to make his dec1c:;ion 
herp and n'OW and take the Hous~ into 
c1mfldence rather than wait tor what 
mayor may not happen in th2 other 
Sabha (House). We are a separate 
entity. We may be called a Lowc:r' 
Huuse, but we are a sovereign H'Juse. 
To this House you are answerabl~. to 
this Hou<:e yOU are responsible, rather 
than to the other House. Merely be-
{'nUSe this House is called 'Lower', for 
.Hen.ven's sake, please do not make us 
lower and to stand in the queue to 
hear what the judgment in the other 
House i~. Kindly come out w!th your 
statement. 

SHRI G. M. BANATWALLA (Pon-
nRni): Mr. Speaker, Sir. the pl~a of 
secrecy taken by the hon. Prime 
Prime Minister. I am afrRtd, io:: most 
ill-founded and is baseless. He him-
l=Ielf' i~ contradictory when he b mak-
in&r a ~tatement of a very responsible 
nrtl.lre in thig Hou!=:e. in one breath he 
gay~ that there is nothing in thp eor-
rel=lpondence whiCh he may require to 
hOld back from this House; :;Inrl in 
th(' ~Rmp. hreath he gays that it i!l a 
secret correspondence. The entire 
n~tion is a~itRted. Thhl HOuge h: th~ 
mirror of thA thou~hts. !Ilentlments 
IInrl A<{itRtion!ll that are P.'oind cm 
t,.,.nua:hout thp, lenllth And b,..eadth of 
th·o;: I"ountrv. Therflfnrp bv mt"TPly 
t"I.: ......... f\' ... w If"~~p"s of thp lfou~"" intI'" 
confidence, justice cannot be mf'ted 

-belween PM and ~~H0l'.e 
Minister 

out. 1 am afraid that the idea, which 
is growing, namely. to take a few 
leaders into confidence, is not 8Qing 
to do justice to the situation. This 
House must be taken intO confidence. 
Through this House, the entire nation 
will have to be taken into confidence, 
and that can only be done by placing 
tht correspondence on the Table of 
the House. 

Mr. Speaker, Sir, let not the per-
sonal vanity of any person, howsoevp.r 
hig he may be, stand in the way of 
j u~t iCe to the nation. 

MR. SPEAKER: 
discussion ... 

We had enough 

SlHRI C. SUBRAMANIAM (Palani): 
Mv leader has already spoken. I 
vl'Ouid only put this point to the han. 
Prime Minister .... 

MR. SPEAKER: I have allowed all 
le"ders. 

SHRI C. SUBRAMANIAM: He na< 
talked about democracy. I would like 
t.') know whether ignoring the wishe~ 
or the entire Opposition will promote 
democracy. 

SHRI NIRMAL CHANDRA J AJN 
(Seo'nD: On a point of order. Mr. 
d<lthe raised' the issue, merely for 
eliciting information, in view of his 
nct:ce under rule 377. You ordered 
that it was upto the Minister to 
an~wer it or not to answer it. Arter 
all has been done, the han. Prime 
MinistPr ~tood up and he took a parti-
cular stand. He said something. I 
think. the matter closes here, nnd it 
.!'hnuld not be discussed any more. 

MR. SPEAKER: It is not a point 
of order. 

SHRJ SAUGATA ROY marrack-
pore): Sir. I am not on the point 
made by the leaders Of different 
Partie". What the Prime Minister 
has said ... 

MR SPEAKER: I have allowed all 
leaders. I haVe allowed your leader 
also. Is there going to be a debate? 
(Interruptions) _ 

saIl! SAUGATA ROY: 
one minute, Sir .. , 

Just for 
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MR. SPEAKER: Mr. Saugata Roy, 
you seem to think that on every mat-
ter you have a right to be heard ... 

SHRI SAUGATA ROY: 
a poin t of order. 

I am on 

MR. SPEAKER: Tel! me what is 
your point of order. 

SHRI SAUGATA ROY: Please 
te.k~ the issue on merits. I am on it 

point of order under rule 56-Adjourn~ 
r.lent Motion ... 

MR. SPEAKER: That has been rlis-
po~ed of. 

SHRI SAUGATA ROY: I had given 
J"otice of an Adjournment Motion re-
garding leakage of the secret corres-
pondence between the Prime Minister 
al.d the former Home Minister. Now 
the Prime Minister. in his statement, 
has admitted in this House that the 
correspondence between him and the 
L'!'mer Home Minister was !ecrct. If 
the Prime Minister is not going to 
come forward with his statement and 
lay it on the Table of the House ... 

MR. SPEAKER: There is no point 
of order. 

SHRI SAUGATA ROY: .... then we 
hf'.vc to discuss leakage Of the secret 
papers. 

MR. SPEAKER: There is no point 
of order. 

Now. papers to be laid on the Tab1e. 

12.36 hI'S. 

PAPERS LAID ON THE TABLE 

NOTlF'lCATIO'S UNDER DELHI DEVELOP-

M£NT ACT. 1957 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): I beg to lay on the Table 
R copy of Notification No. F.1(l7)/74-
MP (S.O. 1941) (Hindi aOd English 
v('rsions) published in Gazette of 
India dated the 1st July. 1978 making 
~rtain amendments to the Hotels. 
Boarding ,Houses. Guest Houses. 
Ro,tels. Lodging Houses and Motels 

<Building Standards) Reiuiations,.' 
1977 under section 58 of the Delhi 
Dc\'elol'ment Act, 1957. [PlaCOd in 
Li orary. See No. LT-2436178.] 

REVIEW AND ANNUAL REpORT or STATE 
FARMS CORPORATION OF INDIA LTD ... 
,-;F.W DELHI FOR 1976-77, ANNUAL 
.t{EPORT OF INDIAN COUNCIL OF AGRI-
CULTURAL REsEARCH, NEW DELHI FOR ' 

1974-75 AND A STATEMENT FOR DELAY 

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRr 
SURJIT SINGH BARNALA): I beg. 
to lay On the Table:-

0) A COpy each ot the following 
papers (Hindi and English versions, 
under sub-section (I) of section 
619A 01 the Companies Act, 1956:-

(i) Review by the Government.. 
on the working of the State Farms 
Corporation of India Limited, 
New Delhi, for the years 1978-77. 

(ii) Annual Report of the State' 
Farms Corporation of India Limi-
ted. New Delhi for the year 1978-
77 along with the Audited Ac-
counts and the comments of the' 
Comptroller and Auditor General 
thereon. [Placed in LibTQTlI. See-
No. LT-2437!78.] 

(21 0) A COPy ot the Annual Re-
port (Hindi and English ver~lons) 
01 the Indian Council 01 Agricul-
tural Research New Delhi. for the-
year 1974-75-Part II (Administra-
tion and Accounts). 

Oi) A statement (Hindi and 
EngHsh versions) shOWing reasons 
tor delay In laying the above Re-
port. rPlaced in LibraT1/. See No. 
LT -2438/78. J 

12.37 hrs. 

RE CORRESPONDENCE BE~ 
TIlE PRIME MlNlSTER AND THE 
FORMER HOME MlNlSTER-l..'""td. 

SHRI C. M. STEPlIEN: NoW, Is 
thr.t all that remains? What hapP"'U 
there will ~ reP."rted to us! 

MR. SPEAK!:R: 'fIlat will not be-
done in thl. House. 


